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House if it begins to be said, and
every day the headline ippears in the
papers. “Let us kill all the lawyers”,
I do not know—you are not a law-
yer, you are only an arcaitect, you
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will escape—we will all be killed,
(Interruptions)
SHRI PILOO MODY: I am not

a lawyer but 1 am an architect.
(Interruptions)

That will be the right way of print-
ing it.  (Interruptions)

SHR] SURENDRA MOHAN (Ultar

Pradesh): In your ruling you have
referred to what was given in the
brackets. The bracket was that the
agency report has already Leen pub-
lished. Now, there are two kinds of
reports. There are reports by the
agencies. There are also reports by

special correspondents of wnewspaners.
Now, there are a number of special
correspondents  representing news-
papers in Assam. I am afraid that
Censor has prohibited the publication
of the reports by special correspon-
dents. I am afraid, this iy invidious
discrimination between the report of
a gpecial correspondent as against the
report of agency. I am afraid, Sir,
the Censor has denied the right 1o the
. editor to publish the report of his
correspondent, unwisely and prejudi-
cial to the interests of the Rajva
Sabha.

MR, CHAIRMAN: I think we now
go to the... (Interruptions)

st wasar fag : foaw qF %ed
AIA AT @A FT AT LT

(373uma)

————

RE. PROCLAMATION OF PRESI-
DENT'S RULE ON MANIPUR—contd.

MR. CHAIRMAN. If you just hold
your breath for a minute, you will
be able to use it later, (Interrup-
tions)

Thig is with respect to the laying
of the Proclamation under Article 356
of the Constitution...
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SHRI BHUPESH GUPTA:
point of order.

(Interruptions)

On a

ot wdvaT feg o oy, W
HT FT FWE . . . (FWEET) |

st ALY QAT M : Hw], ¥y
Zdy AWM ¥ fraaT & 1 28 wid,
F Ag TASTAT THT A< 28 F-udy
O TG Gy fFA T L
(smgra) | " S U SR ¥
giE ¥ g SE 1§ 9 g iR SAd
gmd Ma gaw & |

SHRI PILOO MODY (Gujarat):
You must stop thig practice of Minis-
ters approaching the Chair.

=t AT 9WE FF . F O AE ®
ar 5 28 wED F1 g Wmedg
gAr O 28 WEU ¥ & Uhradlr
Fl, gi9w &1, gEyvwe fEar gar g
ST AT FT GIA 28 FLEL F O
7 99 §F AT | AFTTH 7 9
qE WA F FE AT g G owd
qg [ITH FF AL TEFEE | gAY
T gAY 1w 9 § 5 9o d
fer wgq & foaw fav s ot &
10 §I&Gl | aNSraT &1 AT fwar
gqr 3 fz7 wodiwT ® efrer ¥
AT F 7g 32T frar v fr—

Now he enjoys majority in the House,
and he can form the Government,

qg UF  FEERIATE  WEAnT g
fe mare wamaz wdl N dfE T
g W g AR W WA ¥ qr dar-
fedt & & Saft wawr fav s
dfer wgr o fad gwrd gl F
G H AT { A AR AT
w19 f5ar § | @A § g Gl
w0 AT 3 foar afE 3w
faqer &t AAET FT qITE F U
Feml F AL AT & AW A w4
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[ Tmaar guE o]

F T Y, TNAT T AT 9L, FHIAY
TFANT FA1 95 | I MET &7 & fqo
TYTTEr FY, TEW I, FIWST  *Y
fear, ot waNwa & dreT w5
qtFr /g fear 1 wgEF g FW
TgT & T W qEqAAE A
YHEIT FT GG 9T 28 TG W
WUFAAT T @A o) 39T ned-
arifts &M § AR TadAR F ST a8
FEFANAT A aTTHR FT F9 FFar
¥g gm fafmex ot wxamoma sre-
[T o fFar L mEm & o o
g fafred favRee § @k safee
F faver & um &)

oY g Yag o sfia, s T
g HY 9IAT 9@ W gNd q@ ¥
Fgr uar f& Sraq #1 gaz far

ST )

st qarefa . wiver qiET & e
TAT T §

st URrER fag & 99 aw o
FIAW YT 45 AT 97 |

o wwrafe ;. wysr =g fear

N

st TR’ fag @ =g @ frar
AMTAN 9T, YqA HA SATIr WK
R 7 faer far av | F =@ar g
B o= ¥ oam wgd ga A

st mafar @ zefg, ome ot
"yt fademe 1 fro  j waoft

f o> ® o §F (F57 w3W) 137,
qYU faaw £ 5 #7m oa ad ¥
grg DT Fre G F G

-

& gaw ¥ | §, TR F Tl w0
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A A frarem . (=r=am)
AU WEE AE AR

=t gwvafa . FaT QT WG WIS

g7

s Ao Fo A WIS 7 Ty
I8 9 U QIEE A AET

st fawg wew : ad Tgne §
T A0 & AT w0 wqwr & o«
@& | WRIAT qrg fafrecaid
T FUT AT L,

s\ Wo Fo RA : LAV FEAT Ig
AL

st WMo Fo0  WIATE ’»ﬁ’q"{,
AT TATON S AT Y& ARTAT |
... (wEEETE)

MR ®o AN T Y T T
g e wrw o wfenr 3T & SEa
IHZEAT AEY § 1 T TG AT

ot Wro Fo WAV : HITT 9T
FAFON o FT FAAT @, L (-
am) |

ot gwmfa ;o wEET ww wE
FAT R 7

St qHo Fo FAX AT AT I
0T FE GE L, IO YT WA HIT G
AET § . . . (cAEud)

SHR1 B. D, KHOBRAGADE: gir,
you have calleg Mr. Kulkarni,

MR. CHAIRMAN: He is on a point
of order. That will take precedence.

st grae fag werdt (STUMRW):
% WIT WET § aF gafand T8
& foar s wfgy ok gatree
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¥ fag @de ww AT FT AW TG
frar ST =rfegd

= qwrafe : woFr @rEE ww
qET FaTE ?

ot Fo Fo FA : FY HIST A
A€ a8 & fF wiiaE &t ¥ ag
Fgr 5 TC IFT o THo U HT
a9 a7 w41 1 0F T @ IRN AT
Fgr {F fadelt g ¥ Far & O fawee
gafae & IAE ITH AME § AW
AL qE U O FET £ B owU
IFT THo THo UHo &1 @T foar
T LA T I8 AR & geel &
FT FteT AGT W g &7

MR. CHAIRMAN: There is no
point of order.

SHRI ARVIND GANESH KUL-
KARNI (Maharashira): &ir, I want
to draw your attention and the atten-
tion of the Government to the fact
that this a clear case of abuse of
Article 356. The ruling party is
abusing this constitutional provision
and through intrigues and machina-
tions playing the game of defections,
As has already been said by my col-
league, the Manipur Ministry fell and
the opposition had claimed that they
had got the majority. The Governor’s
report to the President...

MR. CHAIRMAN: Have you read
the report of the Governor? How do
vou know what it says?

SHRI ARVIND GANESH KUL-
KARNI: Ag a politician 1 know that
unless the Governor reports to the
President, he cannot do it.

SHRI PILOO MODY: Becausa the
Governor’s report is written hy Mr.

Makwana.

SHRI ARVIND GANESH KUL-
KARN]I. Here it ig mentioned about
the report of the Governor of Mani-
pur dated February 28 to the Presi-
dent. TUnless there is a report, how
can the President act? It is the
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President who has to decide on the
advice of the Home Ministry. I know
my position very well. The point is
that the Government is misusing
Article 356, encouraging defeclions
and building up one-party rule in
this country by having Congress (1)
Ministry everywhere. This should be
condemned by all, by you and by me.
You have to admonish the Govern-
ment. This proclamation cannot be
laid op the Table of the House now,
Sir, I strongly object to this on behalf
of my party, and I request you that
you admonish the Government that
such type of behaviour will only en-
danger democracy and the healthy
practica of the democralic principles
and the Constitution.

SHRI ERA SEZHIYAN (Tamil
Naau): Sir, there are two aspects to
this question. Op the merits of the
order, it was described as the most
undemocratic manner in which the
Government ig trying to use the em-
ergency powers provided in the Con-
stitution when the Constitution falls
in a particular State, The Constitu-
tion has not failed, But the Govern-
ment here has failed the Constitution.
That is on the merits of the question
and I am not going into that. When
the opportunity comes, I will come
to that. And here, Sir, the specific
point is how this came to be included
in the List of Business whereas the
report of the Government hag been re-
ceived by them on the 27th, ang the
President hag issued the order on the
28th February, This House wag sit-
ting and the other House was sit-
ting on that day. Sir, twp lists of
Businesg have been prepared for the
operation of the House, One has been
prepared on the 27th for Monday and
Tuesday, and again a Revised List of
Business has been prepared on the
28th. Sir, till 12 o’clock, we were
not allowea fo know that such 5 thing
is going to be laid on the Talle.
I don’t think, Sir, you yourself
would have bheen aware that this
thing is going to be laid on the Table.

MR. CHAIRMAN: I wag aware,
SHRI ERA SEZHIYAN: When Sir?
MR, CHAIRMAN: This morning.
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SHRI PILOQO MODI: Yoy are also a
part of the conspiracy, Sir,
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MR, Chairman: No, no. I am not
in the conspiracy. I was only in the
know of the thing. :

SHRI ERA SEZHIYAN: That is
right, Sir, That is why, Sir, this
House has not been given any oppor-
tunity even though on the 23th this
has been done. The whole of yester-
day they have not been able to con-
tact you or the House, On 28th itself
they could have done thig because we
sat till 6.30 for the Budget.

MR. CHAIRMAN: Mr. Sezhiyan,
the Secretary-General only can put
into this printed bulletin what he
knows, By 28th he did not know,

SHRI BHUPESH GUPTA: Yes,
Yes. We are not blaming the Secre-
tary-General.

MR, CHAIRMAN: This morning,
when this has to be laid, they rushed
the supplementary  bulletin  here.

(Interruptions)

THE LEADER OF THE HOUSE

(SHRI PRANAB MUKHERJEE):
What is this? You all stand up at a
time,

(Interruptions)
Sir, what is this?

SHRI MANUBHAI PATEL: The

Chair has allowed all of us, one by
one,

You cannot object to that.

SHRI PRANAB MUKHERJEE: Yes,
one by one and not all at a time.
There should be some discipline and
decorum,

(Interruptions)

SHRI ERA SEZHIYAN: Sir, my
submission is that the Government
has kept the entire House in dark.
They have not come fo the House at
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the earliest opportunity available. It
hag not come before the House on the
28th,

(Interruptions)

MR, CHAIRMAN: 1 will call one
by one. Now, Mr. Shiva Chandra
Jha.

=i fa s (fagre) @ wwmfe
qEIT , WT i A1 g7 e g
g H omuy wgr 97 fw oud owEw
g frar ot f& w3 @3 W= @
S¥ F 39 9T FIT AT Car wfeAy
TFHTE Agl g@ET Fifgg 1 oImaw
gl a1 f& gay & Wy a1q MIHIX
FFF HT T SAHIY GHFT 9Y L

s\ wwafa ;g @1 mfeRw g

g1

Y fora =7g |y ;0 gg WY S AT
Y § ,JFAT F A% ¥ 4g A1
oAl § | G ® g3F 28 qIOW
F AT ) YR ®: T qF X AT
Tz & fAr T F@ ® V289w
FI AL H STq IFIT &1 IR
fazrar e faw w3 fa0faat
gHIT FATF &1 "iwr fIar qrEr
Tifge @1 §¥ fF 97 F7 & FEw
g1 w9 F oAg g fE oagh w
WY Fx F Aver agw  wegafg gra
At fear wr ar Ffew swar 7Y
fear war a1 | wfsq ag A A
T AT HT WA gl g WY
agh AT F1fgy 91 IF 9% g §
SIS I frAr g ag
AT ... (wEgw) a8 feraiw
d9T § 1 @ fAu 3w @z &
SEAAAT BT Tqq IX @A FTFH
gafadg v<@ &\ g T @y W
gFar § , g Sfqgm &Y g Wi
mEw & fgamw & o fiyeig &%)
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st aamafa o weswr A1F g oA
AR ()

st geaT fag W« mrafa, S,
S faggs  wEdA aEEAl w7
I3 2 R WEAAmE od 28 JIE
F AT ZAT J1 HET H & FLHIX F
ware 391 Arfge a1 fE awre &0
TEAATT g1 WIg | S99 § gH AT
gz fastat g1 wrow = Fasof S
EE | K S oA B o

How do you know what is contained

in. The Proclamation?

FAE agh 7T q AAT gLF AT gA
g, e fawe fEa wy §:
What ig contained in these papers is

not known,

s wwafa s A
wgd & fmm || (sw=a

st grRY g w3h o s,
¥ z9 fom g7 @rge #17 W@ §, AR
ST FT TN gAT gt
THIFE TIFIAT AT TFAHE T FET)
T A Fa7 99% fode ax foerd
FET 93 W1 & g w27 w@ar 2w
TATTAT q¥9€ KT T F 1 WOFAA)
FEGE AT AT WP AT F
ferar =in fag gn foay g 4w faan
qr & 9g waddT qAT FY ST
¥ 3 39 qegeg ¥ Fi5 vFAqAorT
AT E F wIAT T A IAE
RIAY =Zeq Fex FIT T FIE AT F
T8 UEASAT Hi GEee  FIF AL
feasso a1 faqE a4 9s7 7 7w
g AT T ANT T A7 I7 F w9
SreE BT e .. (FaEar)

GE I R
)

At wala 717 OF [qonT dar
g fraawivEga ™ v Smfe
TaAR &7 QiE | #v ;i g
1904 RS—6.

7
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J9T 93FT Q1T ABF FIAT AT €
B wadgee v e A weAn
AT & A1 A% TGN HE AT FEO 7

Wt gege fag  S¥C @ gi9E A
fagsfie w9 % fao @1 ¥
Tl @ 91fge 1 59 g8 e 9t
ff g &Y food g & mw
WA MT § W 3w Adw 97
W 93 ¥ fF Fi§ aFT ag gy
ST @EdY @) SR AeT FIT AT
Usarss A & arfe aifafera gra-
afew & foru forEwad ® 1 T
¥ arEfEa 356 F1 famgs fFar @
zgfar 3@ @e9 #  gEHTE Fi
T T Srar g

MR. CHAIRMAN: Now, Mr. Khob-
ragade. Then, Mr, Rameshwar Singh,
Mr, Bagaitkar, Mr. Goswami, Mr Jain
ang the Leader of the House, The Le-
ader will come the last of all. When-
ever you want, you can have it.

SHRI B. D. KHOBRAGADE: Sir, 1
would also like to record mv protest
on this matter. You have said that
you have received the information
only this morning. He has said that
the Government has received the
Governor’s Report on the 27th and
issued the Proclamation on the 28th.
At least they should have informed
You on the 28th itself. That is the
greatest impropriety. They should
have at least informed you. They have
informed you only this morning, ac-
cording to your own version and it
is absolutely improper.

MR. CHAIRMAN: No, No.

SHRI B. D. KHOBRAGADE: Let
me finish Sir, you said that they had
informed you this morning only.

MR. CHAIRMAN: No, no. Just a
minute. Officially, this morning. But
for your information, I may tell you
that T also get a copy of the report. But
I am not a Member of your House nor
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a Minister ang I cannot do more than
read it and kept it.
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SHRI B. D. KHOBRAGADE: As
the Chairman of thig House, they
ghould have informed you on the

28th itself.

MR. CHAIRMAN: Ag the Chairman
of this House, T have no duty to in-
form you about these reports. They
must come in the proper way.

SHRI B. D, KHOBRAGADE: Not
to inform us. My contention is that
the Government should have inform-
ed you, and not me or the House,
and that you should inform the House.
My contention is that the Government
should have informeg the Chairman
of the House on the 28th itself when
the President had issued the Procla-
mation, and, therefore, the Govern-
ment has failed in that respect. This
agenda should have been circulated on
the 28th itself,. Why could not the
Government make a gtatement about
it on the 28th itself? On that day we
were gitting here till 6,30 or 6.40 p.m
It was quite possible for the Govern-
ment o bring this business, bring this
matter before the House on the 28th
itself, Why should they wait for two
days and bring it today? Secondly,
Sir, we do not know we are only
knowing it from the Press reports.
You gay whether we should believe
the presg reports or believe the report
of the Governor. But we do not know
whether the Governor hag recom-
mended ...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): Mr. Khobragade
is a Barrister; he must know. ..

MR. CHAIRMAN: You will never
know what the Governor has said if
you do not want it to be laid on the
Table.

SHRI B. D. KHOBRAGADE: We
do not know whether the Governor
has recommended for the suspension
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of the Assembly or the dissolution of
it,

MR, CHAIRMAN: Then read the
report.

SHRI B, D. KHOBRAGADE: There-
fore, Sir, as other hon, Members have
raised, I want to know why no op-
portunity was given to the Oppositien
parties to prove whether they had
the majority? 1If they had the majo-
rity, they should have been allowed
to form the Government. And if they
were not in a majority, only then the
next step should have been taken,
Why should there be any suspension?
I do not know what the Governor has
recommended, But if the Governor
has recommended. ..

SHRI P. VENKATASUBBAIAH:
Sir, he is a Barrister, without know-
ing the Governor's report, he is
speaking all this.

MR. CHAIRMAN: It is a simple
point. You are arguing outside the
report of the Governor because.
you do not want to see it and you
now want to deal with the whole
matter on the basis of what is printed
in the newspapers. ] am afrajd, I
cannot allow such thing,

SHRI B. D. KHOBRAGADE: If the
Governor has not recommended dis-
solution and he has asked for the
suspension. ..

SHRI P.
Again he is giving the samg

VENKATASUBBAIAH:
point.
MR. CHAIRMAN: You read the

report first,

SHRI B, D. XHOBRAGADE: 1
should like to urge upon the Govern-
ment that they should provide an
opportunity to the Opposition to form
the Government and if the Opposition
is not in a position to prove its majo-
rity, then the next step be taken. My
submission is, if the Governor has
not recommended dissolution, than let
the Opposition parties be given the
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MR. CHAIRMAN: Mr. Rameshwar
Singh,

SHRI J. K, JAIN: This side also.

MR. CHAIRMAN: Mr. Rameshwar
Singh has been raising his handg but
I dig not give him the chance, So
thig iy the last one from this side,

SHRI DINESH GOSWAMI (Assam)
What about me, sir?

MR. CHAIRMAN: You are an Inde-
pendent,

ot TAvET fag: e, § oo
TZF WA g {0 8 WY v wsnn
T A AR Atfgz & Faarar | Jx
TER FgA 1 Weata fwararfw qw &
fau, o35 ¥ 70, o7 & fAu a9
faer #7 ara & f& 27 as &
g9t &7 foqrE o @ o | 28
AEA Fi IFA TTAFET A AT T
28 q191@ §) 989 T, T TEE
qET AFATAT |

MW OFWT ST TET Z . OF 9T AT
T B FT =;EAr 20 F
# wq g9 g AT qHC WA 47T A
o9 F A=W JE T AR ¢ T 37
FIEIET R ARA T | O G /A T
ZEaad 0 o) FigET A9 2 for FivTeely
qrE, AN F70 fgg AT gwEd qq
FEI i Ug Tegqfd F g a7 |
g # FF wriussevarer | w@fea
7 ATAAT AWT T RTZT9T €, 39§
AT HETS &0 AT | Fex § wagl 7
AY AqEAT T AFIOTF GATAT AT |
qegIo QIgswr 7 7T f& A AW
SCUE

sy awafa - o7 a8 quat ey

g
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st vrRea fag o g, oA, WA
TS 1f‘a::? |

sit awmfa: ag g feer 2

st TRTay fag - quan fEemran
Aew ¥ fom &, sfwe, gurar foet
ATTARE FT AIT E@T &, AR T
ML FUA AAE FT AW BT &
guy & £ a1 g A/ HAWT
AT 1 AT FAIT S F W FAR
foar-qea § | AT F FgA FT AW
ZAWR FAT TIAT | S B W FR
IHFET AFLT FHIX AT 42M 1 S,
TEAT fEQET IWET FEX EHIT AV
TEAT | A HIWE, 9§ 97 TIE-
ofs ST ¥ wawr Jwig 9 fave
Aift Wi s fgg ot & o foee
et 1 ozET e #r g fawar
w7 fas & @i waer o fo
o Fv0 frg wawdrE W 1
sfyam, v favigy =w § &9 wigA-
fdr & o1 oW, Sy AT # AAIET
qidt wzmf*Er & om0 ai SEw
wifgr ar & fa<iey & & aTwr 7
i faxz 1 oY, ww  fawe =il ..
(mragmw) .. 1R, 3F SRA A
gl . ¥ =9 fgaie § 9 wiAr wigaT
F——H m¥ fqAz H @ wIEA
FT AW W gA T,
™ & #fum G g 8 FAT
% % fau o® Toer &A1 91gaT
oA FF T A QAT & g
2 gFAT 2 fr A0 | 3w o&meA F
Wev vF Wi, AMgT 7 wWiE, odq@q
Ew § AFIME @19 7 T2Eg
AT & WE 1977 ¥, (ayw)

A L 1977 H gwa Saafew
aﬁ%#m@é’rﬁfr afea o=
IHT A AETEEET TWH e
fau  za-aeEr FTOFAT WY AT

S
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T T AT, AT I AzAT FUT T
fag ag vHo mEo Wo FT @ART,
TT-ET IIT AT ETF 9% @O
01 AT, fev g aw @@
FATT FT FITH FIT ¢ qr F o g7
AL ¥ FEA 2 AT AT §, 3F q&A
*F AAT Z, AT FT FATAT ATEAT §
oG TYTT AT ZfRwr et 1 fayer
3 B o 39 % A1 wrdady §19
Y WEF ATE AF FIAT, 437 ATF T
FHIT & AT ATE FL GFd 2 AN
SR, W A gafewinfer e
afexqre w9, |

MR. CHAIRMAN: It has nothing to
do... (Interruptions)

oAt vdmac fag o sfwa 7S
w7 E 7. (smAaa) L.

MR. CHAIRMAN: Order please,

=t e fag oAy, mw fRaz |
HEAT A7 F7 FLASAIATE | . (ATE1A)

At giq @rqe (wgroneg)

98T TIAT FiT FfgT 1 AT FIT F
Jar & Fav fRar ur ¢

sy wwafa - wraA v faqz A@par
a1, AT AR FT fzar

st gy fag « Fqr €, 7 wafgamw
=Y &1 9ET § 739 H ) oA, § araar
g ardta F @ g1 oy £ & e
AMEH TTF AT £ T AT FATE |

it garafa ;a7 2faT, g8 w Y
drm G5z

st erAran g § @ vy faoz
aFANEg+ O fae F g L
(So=enA ) ATETT W, &Y AT H HFAT ATZAT
gr g A |,

i
;
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st awrafe ST 3 FEAT AR 7
FT TF AT FE T6( Fg T |

it vRvae teg - g Aifsw, fiae,
§ ag FgaT =t § o fag ww
qT A I 39 A Mg 7 (N,
ferad fma o gay, garaeEn
IR & 1T TF TAAT FA AT ARS
gWExdr

TF ATAAT AL : AZ AL |

MR. CHAIRMAN:
Please be brief,

Mr, Banerjee.

SHRI B. N. BANERJEE (Nomina-
ted): I will not take more than three
minutes.

MR. CHAIRMAN: I think the way
in which we are going, we may have
to do away with the lunch hour,

SHRI B, N. BANERJEE; We should
not have taken this amount of time
on this jssue. I will tell you why.
There is a suggestion that the Procla-
mation may not be laid on the Table
of the House. I am sorry, even the
Chairman has not got that power.
The Proclamation has to be laid on
the Table of the House, -

AN HON MEMBER: Nobody has
saiq it.

SHRU B. N. BANERJEE: T am not
justifying that.

MR, CHAIEMAN: 'Mr, Banerjee,
may I tell you? In the end, the
Proclamation will be laid on the Table

of the House. But mean while, they
are letting their fury out,

g H1 AT F——"qar¥ faeor arars e
srar g’
SHRI B. N. BANERJEE: Now, Sir,

what is in the Proclamation, we do
not know,

MR, CHAIRMAN: They do not want
to see it
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SHRI B. N. BANERJEE: There may
be differepnces of opinion whether the
Governor on the President was justi-

169

ned in suspending or dissolving the
Assembly, We do not know, But
thig is not the stage at which we

should do that. There were twa other
objections which  hag been raised,
One was, why was this piece of paper
called the Supplementary List of
Business circulated today? It is quite
clear and the practice is known. Now,
the relevant question is, when gid the
Presiden! sign the Proclamation?
If the President had signed the Proc-
lamation on the 28th in the earlier
part of the day......

SHRI B. D, KHOBRAGADE: Do you
know that?

SHRI BANERJEE: I do not know.
But if the Government had enough
time to come before the House, cer-
tainly 1 would have...

MR. CHAIRMAN: I think that has
been helg that there was time to put
it on the Table of the House, but they
have not,

(Interruptions)

SHRI B. N, BANERJEE That is
why I am saying that if the President
had signed that Proclamation...

MR. CHAIMAN: There are so many
‘ifs’, but one cannot solve them with-
out reading what is being laid on the
Table of the House.

SHRI B, N, BANERJEE: That is
not point. The Minister hag to tell
the House as to when the President
signed the Proclamation and whether
there was any lapse on the part of the
Government in mot informing the
House. That is the relevant point.

MR CHAIRMAN: Don’t forget,

yesterday you were not sitting iy this
House,

SHRI B, N. BANERJEE: No, that
was Saturday.

(Interruptions)
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MR, CHAIRMAN: Yes, Mr. Jain,

SHRI B. N. BANERJEE: Sir, ¥
must tell you one thing. Please do
not take it as an offence, Sir, we
have found that there are many
Members in the House who go on
taking any amount of time from yeu.
You never ask them to sit down, but
we take very little time and you do
not allow us even to finish...

MR. CHAIRMAN: You are repeating
what has been said ten times,

SHRI B. N, BANERJEE: You have
not heard me.

MR. CHAIRMAN: I will send yo
underlined in red as to what you
have repeated from the record. I also
know how far the argument can go.
It has gone on six times what you
are saying. (Interruptions). - It is no
use blaming me.

SHRI B. N, BANERJEE: I do not

blame you, Sir, L&t me finish my
sentence, I have not taken a lot of
time,

MR. CHAIRMAN: What you are

saying has already been stateq four
times,

~

SHRI B. N. BANERJEE:
will not say anything.

Then 1

MR, CHAIRMAN: I think it is
better. Yes, Goswami, be brief,

SHRI DINESH GOSWAMI: As you
have said. the relevant point is at what
time the President issued the Procla-
mation, But this House has often
seen, earlier in the case of dissolution
of the Delhi Metropolitans Council
also, that whenever there is an inter-
vening gap, always there is an attempt
to circumvent the Parliament by sign- ~
ing Proclamation at g particular point
of time. _But I am not coming to that.
Here the question is whether the
opposition should have bheen called
or not, Sir, Manipur is a very sensi-
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tive State in the north eastern region,
One Government has fallen,

SHR! PRANAB MUKHERJEE:
Wnat relevance has it got to this?

171

SHRI DINESH GASWAMI: This is
very relevant. (Interruptiory. The
1elevant’ fact is that there is a move
today by the ruling party to dislodge
the Nagaland* Ministry. Horse-trad-
ing is going oQ_and'I hope the ruling
party will keep it in mind that they
will not have double standards, that
ihe same standard they have applied
to Manipur will be made applicable
to Nagaland, If the Nagaland Goav-
ernment falls tomorrow, the ruling
party will not try to form the Gov-
ernment there by horse-irading.

MR, CHAIRMAN: You do not want
to reaqd this. (Interruptions).

SHRI DINESH GOSWAMI: It has
the relevance.

SHRI PRANAB MUKHERJEE:
What relevance? .

SHRI DINESH GOSWAMI: The re-
levance ig you conducl—that is the
relevance, Mr. Mukherjee,

SHR] PRANAB MUKHERJEE: I
would like to make one submission,

MR, CHAIRMAN: Yes, Mr. Nanda.

SHR] PRANAB MUKHERJEE: I
woild like to know how many from
which =1l» You tell me that such
ad guch people will gpeak from that
-i1e. 'Till then I will sit down.

MR, CHAIRMAN: Yes, Mr. Nanda.

SHRI PRANAB MUKHERJEE:
You tell me how many from which
side,

1 pm.

SHRI MANUBHA] PATEL: HBecause
we have raised the issue. You have
not raised the issue. It is we who
have raised the issue. We should
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have every chance to speak, (Inter-
ruptions).

MR. CHAIRMAN. Please sii down.
(Interruptions).

SHRI P. VENKATASUBBAIAH: Sir,
is there no finality?

SHRIMATI PURABI MUKHOPA-
DHAYAY (West Bengal): Sir, you
are not to be dictated by the Leader
of the House. Who is he to ask how
many speakers from which side? (In-

‘terruptions).

SHRI NARASINGHA PRASAD M.\N-
DA (Orissa): will never repeat what-
ever has been said already. There is
a constitutional obligation on the Gov-
ernmeni to lay the Proclamation issued
by the President under article 356 on
the Tahle of the House. To understund
that our objection relates to laying of
the Proclamation on the Table of the
House is absolutely wrong. We vrant
the paper to be laid on the Table of the
House. There is no doubt about it
because this is a constitutional obliga-
tion, the Government has to lay it on
the Table of {he House. The only
fimited question is the propriety of lay-
ing it today instead of laying it earlier.
Therefore, while laying it on the Table
of the House, we call upon the hon.
Minister to explain when actually the
President signed this Proclamation.

SHRI BHUPESH GUPTA: Now my
point was not there, (Interruptions) I
never quarrelled over laying,

SHRI J. K. JAIN: What is this going
on here? You gon't allow us to gpeak
We cannot tolerate this. You ask him
to sit down. He cannot speak. Ask
him to sit down.

MR. CHAIRMAN: Mr. Minister,

SHRI BHUPESH GUPTA: On the
issue of laying, I never raised any
point,

SHRI J. K. JAIN. No. he should not
be allowed now. Please ask Mr. Bhu-
pesh Gupta to sit down. This is
wrong. (Interruptions). He cannot be

'

4
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SHRI BHUPESH GUPTA: On the
issue of laying, 1 wanted the Minister
to explain ... (Interruptions).

MR CHAIRMAN We have: heard
vou. (Interruptions).

SHRI J. K. JAIN: He should not be
allowed. This is not proper. He may
be a senior ~Member., But that does
not mean .., (Interruptions)

MR. CHAIRMAN: This will tecome
interminable, unless we hear the cother
side now.

SHR] BHUPESH GUPTA: Yes. you
hear them. But why should....

MR. CHAIRMAN:; Mr. Minister and
nobody else. Please keep quite.

(Interruptions)

SHRI BHUPESH GUPTA: May I
know why Mr. Jain gets up?

SHRI J. K. JAIN: Sir, again he is
speaking. You have called the Minis-
ter.

SHRI BHUPESH GUPTA: Why
should Mr. Jain get up? You can ask
me to sit down and 1 will sit down.
Hag Mr. Jain taken upon himself the
role to 1ook after all of us?

St o o WA W AYIAM I3
wBEARAE TAMTEE

He should not, be allowed. That is
not proper.

(Interruptions)

SHR1I BHUPESH GUPTA: He may

shout. But the point is...

SHRI PRANAB MUKHERJEE; I
want to make one.Submission. What I
wanted to know. .. (Inter'rupﬁons).
Please listen to me. What I wanted to

." know from you was to please tell us

how many speakers are going to make
observations from  which -side. We
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could have listened to them. We are
listening, in fact, but if every Member
gels up and just starts making a
speech, it becomes very difficult. Now
let the Minister make a reply because
we have listened enough. Let the
Minister say whatever he has to say.
(Interruptions)

SHRI MANUBHAI PATEL: Sir, we
have spoken only when you have allow.
ed. Without your permission we have
not spoken. If the Leader of the
House says that so many from this side
have spoken, it is with your king per-
mission only. (Interrupgions)

SHRI BHUPESH GUPTA: I think
the hest way would be when their lea-
der comes, we should not allow the
leader to speak. That is the way to
retaliate. I got up to say that what
Shri Pranab Mukherjee said 1 thought
he was speaking reasonably. I never
objected to it. I  thought what. the
Leader of the House said was quite
reasonable, (Interruptions) But Mr.
Jain gets up...(Interruptions) Yes,
he can shout. (Interruptions) 1T
know, (Interruptions) Even in my
failing age I will be the last person to
submit to your shouting. (Interrup-
tions) As long as I am here I will
shout down in that case. I have. no
quarrel with Mr, Jain.” You calleq Mr.
Pranab Mukherjee. I thought he was
saying something reasonable to which
you were paying attention,

MR. CHAIRMAN: Mr.
(Interruptions)

Minister.

SHRI BHUPESH GUPTA: Because
he would be reasonable, I got up - to.
say one point. I have no objection to
his laying it on the Table of the
House. But Mr, Jain gets up to gshow
his mettle.

SHRI P. VENKATASUBBAIAH:
Sir, I beg to lay on the Table of the
House. . . (Interruptions)

SHRI BHUPESH GUPTA: Whether
the House wil] be run by some intelli_
gent rmen or by musclemen, I went to
know from you.



175 Announcement re. arrest

MR. CHAIRMAN: I do not know.
(Interruptions) At any rate, it is
being run now by lung power,

SHRI BHUPESH GUPTA:
power ig the only thing.
power we do not want,

Lung
Muscle

SHRI MANUBHAI PATEL: Point
of order. (Interruptions) 1 have a
point of order., &ir, you in Yyour
wisdom, ag Chairman of the House, in
order to conduct the business, ..

(Interruptions)

SHRI BHUPESH GUPTA: It is
getting too much, For the Jast several
days I have been seeing. (Interrup-
tions) We have sufficient strength.

SHRI MANUBHAI PATEL: My
point of order wads, after he has finish.
ed... (Interruptions) You have
alloweq me. Tell them to stand wup
if they understand what is a point of
order. The Chair hag allowed me,
(Interruptions) You stand up without
any permission. Please sit down.

(Interruptions)

MR, CHAIRMAN: No
order.

point of

SHRI MANUBHAI
you have alloweq me. My point is
very relevant. It is this. Now, who
ig in the House... (Interruptions)

PATEL: Sir,

PROCLAMATION UNDER ARTICLE
356 OF THE CONSTITUTION N
RELATION TO THE STATE OF
MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): Sir, 1 beg to 1ay on
the Table a ¢opy each (in English and
Hindi) of the following papers:.—

(i) Proclamation [G.S.R, No. 85
(E)] jssueq by the President on
Februery 28, 1981, under article 356
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of the Constitutipn in relation to
the State of Manipur, under clause
(3) of the gaid article,

(iiy Order [G.S.R. No. 86 (E)]
dated February 28, 1981, made by
the President under sub-clause (i)
of clause (¢) of the above Pro-
clarnation,

(iii) Report of the Governor of
Manipur, dated February 27, 1981
to the President recommending the
issue of the Proclamation.

{Placegq in Library. See No, LT—
1992/81 for (i) to (iii)}

SHRI MANUBHAI PATEL
(Gujarat): He has allowed me. (In-
terruptions) Please sit down. (Inter-
ruptions)

MR. CHAIRMAN;
adjourned till two o'clock. Go
have lunch.

The House is
and

The House adjourned for
lunch at eight minuteg past one
of the clock.

—_—

The House reassembled after junch
at two minutes past {wo of the clock.

Mr. Deputy Chairman in the Chair.

ANNOUNCEMENT RE ARREST OF
SHRI V. VENKA

SHRI BHUPESH GUPTA (West
Bengal): Sir, may I make some state.
ment?

MR, DEPUTY CHAIRMAN:
let rne make an gnnouncement.

First

I have to inform Memberg that I
have received the following telegram
from the Superintendent of Police,
Chinglepet (West Police) District,
Tami} Nadu regarding the arrest of
Shri V. Venka, Member, Rajya
Sabha:—

“In connection with the burning
f’f the Government orderg appoint-
ing Justice Kailasam Commission in

/



